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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Q.A.NQO.2803/2002
Friday, this the 10th day of July, 2003
Hon’ble Shri Govindan 5. Tampi, Member (A)
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5/141, Khichripur Dalhi-81. . ApElicants
ﬁ%&&”b )
(By Advocate: 5/35hr1 suwwawwider Singh & Arun Rathi pProxy

for Or.5urat 5ingh)

_____

-

Govt., of NCT of Delhi through its
Secretary {(Healthj,
i1.F.Estate,

Delh1 Secretariat,
C&irii.

Director of Health 5Services,
Govt. of NCT of Delhs,
F-17, Kakardooma, Dalhi.

(13}

3. Medical Superintendent,
Baba Saheb Ambedkar Hospital,
Rohiny Sector 6, Delhi-110085,
ondents

m
m

{By Advocate: Shri Vijay Pandita)

O R DER (ORAL)

Heard 5/5hri  Arun Rathi and Vijay Fandita, Tearned

counse i raspectively for the applicants and the

2. MA 240472062 for joining allowed.

3. Rancnedmai and 3 others, who are applicants in  this
GA, nave been appcinted as Nursing Orderiies (N.G.)at the
Lai Bahadur 3hastri Hospital, Knichripur, Delhi 1n



advertisement dated 9.5.13533. Their services we
dispensed with 1in February, 2001, They have bLbeen

re-engaged since 272.9.2001 1n Dr. Baba Saheb Ambedkar

iaed their representations requesting that thelir

However, instead of doing the above, the applicants are

teing threatsned with termination of their services Oh
account of which they nave Tiled this GA.

4, The grounds raised by them in the 0OA are that the
appiicants, wno fave besn working s8ince Junhe-August,

of vacancies - more than 300 of

&g rely upon the decisiaon of Hon'ble Supreme

Court in Fiara 5ingh vs. State of Haryvana [JT 1992 (5)

o)

5C 1791 to the effect that those employees working for
longer pericd of two to three years would have the right
faor consideration or regu
out that in the eariier 0A Tiled by them, dirsction
issued was to treat them as Daily wagers in preference

over their juniors. The above direction was farcefully

3. Opposing the above, 5hri Vijay Pandita states that
the applicants were appointed aoriginally as workers on
daily wage bLasis initialiy Tor 44 days with a specitic
conaitian  tha " the order s vairia Tor thne pericd



whichevel i3 th

terminate their services,  a&as 18 being a
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Shri1 FPandita also states that the advertisement for

recruitment o7V N.Gs/ward Boys was issued in order to fill

U the vacancies 1n various Hospitals of Delhi
in the pay sca

These appliicants, who are only Dai

nment

ar basis.

¥ Wage—earﬁeﬁshave N

right Tor claiming regularisation n accordance with the
rules. There 18 no move to have them replaced by
similarly placed ngdividuals. A8 and whan regularly

appointed ndividuals become available, these applicants

wouid have to vacate as prescribed in law. A
reliet being claimed by the appiicants 1s

gieads Shori Faindita.

G, I have carsefully considered the matter.

disputed that the applicants have besen parforming

ny further
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They have gained experiernce of more than two years in the

fession though they are only engaged on
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180 not disputed by the respon

they have vacancies, more than 300 1n number

various Hospitals of Delhi, the applicants
applied for appointment againat those posts.
mind the expsrience gained by theam by worksi
rospitals Tor nearly two years their case

. Theretore, 1 dispose of this OA with the

that respondents may favourably consider th

daily

dents

wage

that

of N.O. 1in

direction
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for being regularised against

the availabie vacancies, for Tiiling up the posts for \\

I

which advertisemer aireagy besn issued in accordance

with ruies. It alsoc made clear that in the avent of such

regu?ar1satiﬁn/ Lthey are only be treated as frash
appointeses 1ike others who would have responded toc the
adveitisement. This order is being issued Kkeeping 1in

the applicants only and

King wath the Hospitals

/Kdr/



